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‘ “ Scparate paging is given to this Part iy order that it may.be filed us a Separate Compilation
| ’ ‘ )y - MART Bt
. Acty'ol the Gujppat Legislafiye i A()Fd;_f;muur.,m_s,mamnulg;:tud
L‘ . o And Repulitiony myy ¢ Dy the Ql!\'L‘I'IIDI.'..‘
f " The fplloWing Act of the Gujaral .ngismuru, having been assen i lo
' by the Govemor on the 29" ‘March, 2008 is hereby published for general
information, L
¥ \ : I, D, YYAS, .
“ 5 Secrctar-_y 0 the Government of CGujarar,
-egislative angd Par-lin-mun_rary Affairs
Repariment, . -
GUIARAT ACT NO, 11 ()I“:gu,()_!ii !
(First Published, Wfier }:gw'ng raeei@}d the usyeny of the Goverpgy in
: . the "Gujarat Governmen; Gazene, on the 29 Marel, 2008), o
i ‘ : , /

; AN ACT
to provide for thie constitution of (e Distiet Plunni ng Commiltens
at the distrigt level for consolidation of e plang Prgpared by (he
; Penchayarg and the Municipalipigg iy the' distriel and preparation of
w : -drdft development plan for the district as a whole,

. It is hereby enacted in the Fifty-ninth Yegr p the f{ﬁiiilblic of Indig ag
follows; — ; ' 4TI e |
0 (1) This Acg; may be ﬁallz:d--'-t-he’*'cr‘rt'x‘jai-ér District Plinning. - Short title, extent
Commiitees -Act. 2008, . . ::,f, meneement.
@ I extonds 1o e whole of the Stae of Giijarat except s ureas
10 which ths provi‘sions .
em LIX of -

unicipal Cepe ations »
1949, Agt, 1949 apply. "
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Constitution of
District Planping
Commliiee.

i:UJ:\iiA'I fa(JVFi{NMl NT GAZETTE BX,, 20-3-2008

() Ishall mmw i e on sugh dite i State Ciaverment

may, by nonﬁcauon in the Q{ﬁcmi G:;zaim, appoint,
2. In this. Agt, unlus> the ¢ontaxt ga(rhm'wnse. requirgs, -

(@)  "Commiuee" meansa Dihtm.l Plamuu;_., X ummltlu, constituted
4 under sub»sqcnon (l) of" secuon 35 -
(D)  "District Colieétar" moludes “an Addiuorml Digtrict C‘o!lucun,

orfuny other officer’ .xppmm;,d l»y l]u. State (n\vw"xlllwl 10

dnschalge all or any of the funalfcma of the .} ‘tnct Collector
uudm this Act; '. ‘ =Lt

(¢)  "District mehaym” mt-tmb a»Dmu ict Psnnclmy.al as defined in
‘clause (7) of section 2'of the Cutumu Panchayals Act, 1993,

(d) "Mummpahty" means a mumupahty as definud in elause (14)
of section 2 of tIu, C:Luuml Mumu;mhtm Adl, 1963,

(¢) pupulntlml" means the populdtion as asceriainid al the last
preceding: census of which the relevant (gures have been
published;

| H "preseribed” meuns prescribed by rules;

(&) "rural area" means an area withina Taluka,

Explanatioi. - "“Taluka" means 4" Glike as defined in
cluuse (25) of section 2 of (he (LL]J‘ ’ P.m‘uhayats Act,
1293; ' |

(h) "urban area" means an a.uaa»wi'thinﬁ i Mgi{ligw;gi&;

3, (1) The State Government shall,” by nullhcauon m tlu. Qa‘cmf

Gazene, constitute o District I’lunn.ng Commiltee in cach d:alm.t L.nnsm!mg,

of such number of persens not less than thirty and not more tlmn forty as it
may determine.

() The District Flanning Committee shall consist of following members,

namely:- gl W .’..:. ( ! . u L

(i) the Chmrpersen of the commIitied 'to be nominate d vy the State
. Government;
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RARY V] CUARNT GOVERMM N ( AL KNy L :

; () the President of llu, ﬁuﬂuu Panwhayat, who shall e thg Viges j '
‘L Llunuwrmn. s '
(i) the Distriet Luliu,l,m ho ,_blm!l be the Co-Vige- Chairperson;
(iv) | the District Dcvelopmynt Qfficer; . ,
\/(v) the l)lalm& Lkzmmlg @jj}gu, whu shullbe L}-u;‘-:.Mc:rnbl.ftusﬁzrcmry
of the C‘ammum. TR T
(Vi)™ u }wnmn-urzpwwar. smu dsaumrmusl L'A' “w 'N'“'“‘-"‘WL’”“”I-‘»
v, Huving' a.lwézal &nuwlndgu in llm Lm.lcla u! eonamics, planning,
humw;.,. u@%@mn& or ndmmmaunon' '
.(\"i;') () such wmbcr af mgml‘srs s cluummmcd by the Stae
(mvwnnwm. 0 lu, glmm.d Jay .md From gimamon set (e wlegtud
members of) zhe I}tsn‘;m ‘*ﬁucliaxm. and ,
_ ' sTeo - sl uumbw ol mg,mlma i dgl@:mumd by the $ute
B j - Government, o be eleewﬁi b;y and ‘.me 'nn#’nnw the elected
munbm u! uw Mummpghu% within the Dig lw '

—
¥

Bravided thay not. fl.bb tlmu Iom-ht'ihs ul"-‘l‘h;&: Wl number of
the members of the Lamnutlw shull be cleeted by and frgp
amongst the uluawd mumbu'a nf‘ lhc Dwumg;’mmhuyat and of the
Mumcmumms in'the Dmml in prupoumu g;;gwwlm betvieen the

‘ pgpulatlon ofllu. rural qruua zuu! q] u!u, urw;nwb in - Lhe I*J:amr i

€D () lfu- members of (he Huuau othlye Wﬁplawﬂuii“vlm nmmbm of

the Cujurat Legislative Aawnbly n.!u.be.d ﬁmuu% @me in the

District or a purt thereof shall be Pcvmc"r"nim"f invitees l’o_%ﬁhg J)t.&wl% Planning
' ‘ 5wy 0 MR
. (umm:uu. : A 2 8t W .

I A SRR o DR
(i) such” olﬁom or omqwm‘ of l%wn.%taﬁ, if"mvc,mm:.ml
slatuory Boary, (rupumlmn ur /\51Uu)Jil_l.y;Juwilrg'-!iniuu?fl:d o
Geanomies, planmng enyneclmg tmunéc or .1dnum;uatmn as deuded by
the State Government, shall be the permanen; ; inviteg

$.10 the Disyrict P!annmg
Commitse, |
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Figgtion,

Termvaf offiee
and other
conditions of
Members of
Committee,

»

CHIARAT GOVURNMIND GAZEYPR 1%, 293 10

4, (1) 'y 1distrip Colleltor il selinnge o uprvise ol
werks i “ERtOn with - e elovtion o Wil W (hy
~Commiltes inthe manner-as may be preseribid, _

(2)  'The Distict Collector shall appoint o Retuning Officer and as
many Agsistant l{ml;;r'ni.ﬁg d’fﬁecfs 4s muy be necessary for
conducting the ¢lection of members (o the Conmi ltee,

(3 ke powers and t&:nctfeqsiéf‘.;!;he Rewming Officer and the

[PART Iy <

Assistant Rc,mming"OI"ﬂceifs cshall be §uch s TRy’ be

Rreseribed, g :
e . B ."l' 3 ‘, t i
(4 Wi’iﬁi’e any dispite arises regard_ms,w election held under
this Aet, dny person ‘e_rii"itlcd_ 1o, yote at sueh electjon may,

within thirty @,a.yé'é;_fmé the date of the declaration of theresuls

of sueh cluélion, file ‘8 pulil,iutx_‘. calling in. gu'g‘:mi(m such
wleetion, befoe the i’,'ll'c?qti;lfi Commissioner of the State having
Jsl!f*i'aisli{-'tiwl, u-g-ad-’liw deeision of the Elugtion Commissioney
shull be ﬁlwi.und‘ahuu et be ealled in question inany cou.,

: (5) N-otwirhs_tand‘hig an};thing to the Gontrary contained in this Act

orinany other law for the time being in foree, nocivil cowrt of

law shall have j "ﬁéd'icﬁ.iﬂﬁk.IP._W;’Lte:‘Ea,ih dny petition calling in
“Question the *“'%ffff?x"af ah;% eleetion held-undér this Ao,
5, (1) The ek of gfﬁce Q'!"_Arrhe members of the Commiltee oghor
thaﬁ %V*Oﬁfcic,:‘sl:u{l} b,p ﬁwy{:aus,:. 1% et Ta Fiu i b : ;

i3

: Ad | uabibleiis
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@) A memberof g Commitice, who.is ¢ mefitber of i Distriet p nchgyat,
a Muniqipaiity, the House of the Peaple, the Legislative AsSemb_lyeof‘ the
State shall cease 1o be 4 member of the Commitee if he ceases itp be o
member of the respective Digtrioy Panchuyyt, Munic'ipu-lity. the Houge of the
Peaple or the Legislative Assembly of the Side,

(3) 'J,‘r_,h_a “@ther terms and condiggmhé;‘ the members of the Corﬁmitteg
shall be such uy may s preseribed, -



PART V]
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' 9. (1)

GUIARAT GOV EIRNMUENT GAZIITIL KN, 29-3.200%

G (1) The Chadiperson mny ot any i, sign L oltiee by Wl““‘u f
the Stwile  Government and  on sueh wmqmmpu bumb uwuplt:l the

C‘hatrpmson shall be deemed to have vuwlcd his olfige;,

(i) The chc~Cha1rperson or a membcr ol the C‘omnuuee may, ot any
lime, vesign his office by wrltmg to the Chuirp@rmn and,. on such resignation

being. acoepted, the Vice-Chairperson or, as the case may be, the member
shall'be deemed 16 have vacated his ofhct,

7. Any viwaney oceurring by reason ol death, resignation or otherwise of
an ulwtucl member of' 4 Commities shall be txliud by eleciion of another
member in the manner ag may be prescribeg -

8, The State Government sha]l provide (o the Cnmmmm such sum gs it
may think fit for the purpose of cauymg oul the lunctions’by the Commiltee
under this Act,

?

The Committee shall meet on sush. date, at sucli time and
plnce as ‘the C.‘hmrperson may think fit" and shnll observe such ruleg of
procedurc in regard to the transaction of business at i

$ meetings ns miry be
preseribed by rules: L

Prowdc.d that the Lh..urpelmn when m[uuul by i notidesin: wrmu..,

by ul least one-third of the members of (he (.um111111;;;4,]13]lﬂ@gi.},;annec,umr’

within one month from: the date of’recctpt ol thc, nouw w,;p st «

Y BIL
(2) Mm:mum of ten members, shnll Form a qubrum :jgl 4 megting

of the Ccummuc-e : S Yo mo e
e 1 Aaeitly
Prowded rhat an;quorum shaﬂsbc.meessary fbr an acljoumcd m;.c.fmg

TSTHTIOV O
. -_ & 3 r' .

(3) The Sesretary of the Commmee shall mainfuin records ana the
proceedings of the meetings of the Comm1ttec an
the Committee may decide,

d’sha)l take such aclions a4s

IV’EXv I )‘2

K

Mg o

Wow gt

s}

Villlug of casuul
vacuney In place |
of an eleeted
member of

Commitiee,

Grant to
Committee,

Procedure,
records to be
regulated by
Committee.




" g GUIARAT GOVERNMENT GAZETTE EX,. 29.3.2008 - [PART 1v'
Powersapd. 10, (1) The C‘Qmminw shalleen
g:i:z"‘::l';:e‘:.r : ol A consplidate 'rhé plans prcpared_ by the Panghayats and :
' the Municipalities in the distrior, and i p
(b) 'prepaie a drat‘t'dev'el.qpment ‘p_l'ad”{or the district.ys o
' -w"ho'le.'u'r Sl
(2) Ths"ﬁ'om'mitte'e shall, in inrepa;'ing".;he Q_ifaf: .d,éye]opmq:n_it plan
under ¢l use (b) of sub-sucii.o)f_( 1)y - ' L
(a) - havereggrdra—n_' '
i (i) matters of gc‘nnmon. interest "'b'élwcep' the .
Panchayats ang the“-M‘u’nf'ci‘;é'z'itit'fe.s ncluding : ‘
épatfél planning, sharing of water ind other e
physical u_ﬂn'd natural rcsonrees; the integrated : "o
d_;.wulbpmuh! of i;—ui}-a.-;trm;tur-e,' and © b
hi-nrﬁirqh;n&ntal conservation; l .' "l
(i) - the extent angd ype of available resourges, g o _\'s
| whethier financial or othqr\\ffsc; B gk ity .

(b) consult such institutions gnd orgun_i'sa,ljm;s;;ts the State
‘ Government m‘ay,_:by ordes;, Spéciﬁ’:.: ' N
J (3) The Smlc-G‘ownmwm may, by arder, ugsi 81 1o the Lormmittes
sueh other funetions rgiating io rt:‘;i;i_sl.rigt ;’:,Jaqnhug.; ' ,
(4);  The.State Go,vemmént'méyfégaétigl:y,gc Sub-Commi_ttc%as* aymay d
be deemed niecessary for céﬁyz'ng out the: purposes of this Ab;
in the manner g may be p?rcscrz;b;cd. |
(5) The Chai_rpérscn of a ‘Committcc shall . forwer | he draft

development plan, as fecommended by sycl Conin.ittee, to the .

State Government in the manner g5 may be prescribed,
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PART 1V] GUIARAT COVERNMENT GAZETTE EX,. 29-3-2008 Ir
1., (1) The Blale (juvurmnc;:t may, by notification fu the Qfficial Power of State !
. Government .
Guzette, muke rules for carying out the purposes of this Act. o

‘ make rules,
2)  In particular and without ?rejudice 1o the generglity of thz
~ foregoing power, such rules may provide for-all or any of the
matlérs, which under any p‘Eovision of this Act,are m‘:‘quii'q:cl 10
- be preseribed or to be provided for by rules. ot T
(2) Al rules made under this seetion slmjll be laid for not less than,
thirty days before the $iate Legisluture as soon us possible
after they gre made and shall be subject to reseission by the
State Legisluure or 1o such modifieation a5 (he State
Legisla'ture may ‘makc- dur’iﬁg the session in' which They e 80
laid or the session’ fxmm‘éd iately following.
(4)  Any rescission or modilicution 50 mude by e State
: Legislature shall be published in the Officiul Gazen . and shall
, thereupon take effect, Pl

0. (1> an;,"difﬁculty arises in giviné effict to the provisions of this 1"?:3: Bté
Act, the Siate Government may, by order published in the Qfficiar Guzette, diffieulties.
make such prf)visions not inconsistent with the prdviéions of this Act, as
appears it 1o be necessary or cxhedigznl for removing the {li‘l'ﬁuulty ;

cEal Provided that no order under sub-gection (1) shall be made afmrt the
cxp_i\n"y- of twa years (rom the date of commencement ofr‘this Agl. .

\

(2) Every order made under this section shall be laid, us soon as may be
aller it is made, before the Stute Legislature,
/
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